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The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Hon. Minister, is it true that the Government is trying
to close some of the offices of the Rubber Board and abolishing the aid to the farmers?
...(Interruptions)... No, no, please; | want to know 1t. You keep quiet. ... (Interruptions)...

Keep quiet. Keep quiet. This 1s for me. You can listen to that.
SHRIMATT NIRMATLA SITHARAMAN: Sir, there 1s no plan to close the Board.

MR. DEPUTY CHAIRMAN: Thank you.

MOTION FOR ELECTION TO THE COFFEE BOARD

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I move the following

Motion:—

"That in pursuance of clause (b) of sub-section (2) of Section 4 of the Coffee Act,
1942 (VII of 1942), read with sub-rule (1) of Rule 3 and sub-rule (2) of Rule 4 of the
Coffee Rules, 1955, this House do proceed to elect, in such manner as the Chairman
may direct, one Member from amongst the Members of the House, to serve as
member of the Coffee Board till 14.12.2018 or till he/ she ceases to be Member of
the House, whichever is earlier, with effect from the date of issue of the Gazette

Notification of histher election.”

The question was put and the motion was adopted.

REGARDING DISCONTINUANCE OF 2000 RUPEES CURRENCY NOTES
8ft TR AT (SR TR WY, T point of order T
MR. DEPUTY CHAIRMAN: What is your point of order?

DR. SUBRAMANIAN SWAMY (Nominated): Sir, [ too have a point of order.
.(Interruptions)... 1If you accept his point of order, vou have to accept mine too.

...(Interruptions)...
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, this is under which rule? ... (Interruptions)...

st 9T SRETA: AR Ui Sff L (EE)... F5 S 9% TRuN w8l @
19 99 9 T&T 1, 1 AXPR ofF e Frofr o ), T S8 96T 7 593! 9i9er @t
Tl SR, S T I ST RN 99T & AlC 9§ de @ g ey o forr g eie Rad
da @l 2 &1 8 b 319 98 <1 g9’ 9y & Hle 98] v Rud 9o 4 219 d@ <l
EOIR BUT & 3.2 1T HRIS BT BTY 2, 319 S 33 BIYT 96 B {7 21 TP 1 Fel
2 % 3 92 ST EoIR TYU & Tie T B

MR. DEPUTY CHAIRMAN: It is the Reserve Bank of India. ..

2ft Y91 31T : Rotd S b1 2rdl decision @1 21 718 Ruid d ol @ig * 1S €121
U Aleds) 81 ght B, gE Aieda! iy & are wmen, fo wall oft gud ar | 9] faw
F Sft 531 IR | 991 TR IR ? (G, L.

SHRI PRAKASH JAVADEKAR: Sir, this is under which rule? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, listen. ... (Interruptions)... Nareshji, you are in
the habit of raising a point of order every day, but you should say which rule of the House
18 being violated or which provision of the Constitution is being broken. You are not

saying that. ... (lnterruptions)...

sft ¥ a7 A L (@A), gHE Sae gl Tieds) o S ugdar
3Gl gar, 98 Rord da =1 7121 for, a8 IR = foram IR 7 Rord 96 & o ®
fota ==Y foram Rord 99 & 97 31T o = 331 faxie foen, <ife Fota wwaem @
o1l 2R ygdl [l geepr @1 8, df gg g fofa ) gear o 21§ fas |40 off 9

SHPT ST TSI ... (CTIIH)....

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEYY): Sir, it is a 'hoarder’

rather than a point of order! ...{Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. It is an attempt at disorder. ... {Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, [ have a point of order. ... {Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order?
DR. SUBRAMANIAN SWAMY: Sir, it is on procedure. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Mr.

Deputy Chairman, Sir, [ have something to say on this very point. ... (Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Dr. Swamy, [ would call you, please wait.
...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, in response to what my colleague, Shri Naresh
Agrawal, said, you said that it is the prerogative of the Reserve Bank of India.

MR. DEPUTY CHAIRMAN: Yes; it is that of the Reserve Bank of India.

SHRI GHULAM NABI AZAD: Then, why did the Prime Minister make the

announcement in the month of November last year? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: But I talked about the. ... {Interruptions)...

SHRI GHULAM NABI AZAD: Sir, was there some reason for that? Secondly, I
would like to know this from the hon. Finance Minister, who is present here — every day,
we read in the newspapers that a coin of 1,000 rupees, a coin of 100 rupees or 200 rupees
or a note of the same is about to come. What is the reality? Are we to go by what the

media is writing, or 1s the House going to be enlightened by the hon. Finance Minister?
MR. DEPUTY CHAIRMAN: You should not go by the media. ... (Interruptions)...
oft R FUATSA: SHBTHITAG B, No' ....(FIIH).... Ig Ta-He B ok am

SHRI GHULAM NABI AZAD: Does that mean the Government has no role? So,

we go by the media, and there is no Government? ... (Interruptions)...

o TR SIETe: <17 M ® oy €, Sar Of 98t AT 21 TS S9ET deny
gl o), ot b gh? Wi § ot e fam wirar B, adl g1 oiar 21 #ifen 1 gar fery
fore femm .. (=aem). ..

SHRI GHULAM NABI AZAD: Sir, we must know. ...(Interruptions)... We really
want to know what the truth behind this is. If we are going to have coins of 1,000, that
would mean that just to carry ¥ 10,000, you would have to carry a bag. We must know, so
that we purchase bags to carry T 10,000. Our sisters carry purses. Now, we shall also have
to carry a purse to carry 10,000 rupees! ... (Interruptions)...

o TR 3T forg w2 Sft st SaE g

MR. DEPUTY CHAIRMAN: Does the Finance Minister want to react?
...(Interruptions)... The Finance Minister does not wish to react. So, I cannot do anything,

...(Interruptions)...
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#ft TRYT IRET: DT Hddld Wl B .. (FAGETH)....

SHRI GHULAM NABI AZAD: But, Sir, what do we do? How do we come to a

conclusion? ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Don't be guided by the media. ... (Interruptions)...

SHRI GHULAM NABI AZAD: There 1s no politics in it whatsoever. We just want
to know the truth. ... (fnterruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we should not go by the media, but we
have to rely upon the media. We cannot be in a state of confusion. ... (Inferruptions)...
Every day, some news is coming. As the Leader of the Opposition said, we must be
enlightened because we have to tell the people whether the news is correct or not. So, we

have to rely upon the media; we cannot totally dispense with it. ... (Interruptions)...

ft yRe Agg (Rer): ue, enyd AraH & A ag Mded § 6 ug ot 2000 & el
@ Tat s 8, W1 TR AT Sl AR gerd) 7 w1, F H7rar § o g9 9% dobid 9hrg
&) St =nf, =l AT erharg el 98 S ArmdTe W 8, orhdTe idr 8 20T arhdre
3MgdT 21 Y RATGT BAN S H 3121 BT absorb T ST 8, 3wfery # amyd Aream
& #A1 Sf 9 HE fop 218 THR AT 2, S SR ATIRT HIH-HIP 91 9471 o1 iRy,
T2 a7 arpare thel it 3NN P a¥g A AN 2000 T TIC ITIRT B 97| 3BT 3 3HATS
BT e 3 TG AT 3 TAN T ST FeT, I I B G W MYD] JaT H Iar
ST reTe AT TT AT IS 81 o1 o1, fh Afs 98 T B, a1 59 W IS e
PHEAT AT

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, what 1s your point of

order?

DR. SUBRAMANIAN SWAMY: Mr. Deputy Chairman, Sir, it is well established
that vou have residuary powers for taking extraordinary decisions. Now, the procedure you
are following here inthe Zero Hour is first-come, first-served. The first-come, first-served
principal is modified by your discretionary power occasionally when something very
important comes like Samjhauta Express tapes where the Congress Party had suppressed

tapes and created a massive * on the nation. We want a discussion on that first.

MR. DEPUTY CHAIRMAN: That is not a point of order; that 1s a suggestion.
...(Interruptions)... Now, | come to notices under Rule 267. ...({Inferruptions)... Shn

*Expunged as ordered by the Chair.
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Rewati Raman Singh's notice under Rule 267 is not permitted because it is a very general
subject; Shrimati Vijila Sathyananth's notice is not permitted because that is a matter you
can raise in Zero Hour or as a Special Mention. ... (Interruptions)... This is a subject which
you can raise in Zero Hour or as a Special Mention. Shri Naresh Agrawal's notice is not

permitted because the subject is very general. ...(Interruptions)...

sft R A I, unemployment SR A JeoldC e Bl ... (FER)... IfS 37
T T D1 IS SR fe¥mee & fog & i) .. @aam). .

MR. DEPUTY CHAIRMAN: I read your subject. ... (Interruptions)... Your subject
is 'Concern over rising number of unemployed youth in the country.' On that, you can try
for a discussion. The next one is by Sambhaji Chhatrapati regarding construction of a
bridge. It is not permitted because it can be raised as a Special Mention. Now, Mr. Anand

Sharma, what is your issue under Rule 2677 ... {Interruptions)...

ft Yereft ¥ RiE (Sor v wn): fowd dadis e, 99 Sl weolde 32 2, d8
ST Tl 81 Y U ReCH & $UR SRR b1 il giferd] 2, IUd) 419d gh U8

T Bl Primary School, High School, Higher Secondary and Intermediate, ?{x‘ﬂ? TG
FHICC 3R Hg Ao B Bl e el

1 9T AT o), 8, U8 dgd gide Weslae B
1 Xl v e (@) e wred, e g el

MR. DEPUTY CHAIRMAN: T would suggest that you give another notice for a
discussion like Calling Attention or some other. But how can we have it under Rule 2677
Education system 1s in a pathetic condition. So, a lot can be said about it. There 1s no

doubt about it.

#f} ST 3ATe: AT B other sections T EXsl I o Tifew g €7 Unemployment
U BHRT Sl e H 8, 9fe 21y &g, T7 89 other sections # §9 Heolde TR GERT AIfCH ¢
&7

MR. DEPUTY CHAIRMAN: No; you can try another notice, not under Rule 267.

SHRI NARESH AGRAWAL: But without your help, T can't try. [ want vour help.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1T always help the Members. ... {Interruptions)...
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SHRI NARESH AGRAWAL: I want your commitment and everything.

MR. DEPUTY CHAIRMAN: I am always for helping the Members. You can give
notice and we will select according to the priority and according to the time available.

...(Interruptions)...

REGARDING ISSUES NOT TO BE RAISED UNDER RULE 267

aﬁﬂ[ﬁe Iqlad (RTSTT): 9, o 267 | issue d¥ raise Tebam W1 Hepdr %, g
TRHT BT consent Bl (HGETH).LL WY, B TS # e 267 o o=t Tt issue raise
f&=I ST W1 &, 1 hon. Chairman &1 consent Bl 391 TS 1 PRI 267 & al=<13id et
) raise AT ﬂﬂ%‘q, SId A Bl consent ‘6’1 otherwise Rule 267 EﬁTﬁ?h_{Eh_g q gH
8189 @l disturb @Y 3d o m 29T ¢ b Q@ w1l bt 2mvent Ugd Zero Hour # allow

AT %rr%q 3 without consent, %ol 267 i Hel raise T2 BFT %rr%q, EEIRCEY =T q‘l’s‘{d
3G 3SR 21 ... (FFIH)...

sft ag It (FeATae UG on): 97, 9% BT Ehars? ... (AIEM). .

DR. VINAY P SAHASRABUDDHE (Maharashtra): Sir, please give me one

minute.
MR. DEPUTY CHAIRMAN: Okay.

DR. VINAY P SAHASRABUDDHE: Sir, with folded hands, we are requesting
you that there are many new Members here and we have been repeatedly giving some
notices for Zero Hour mentions, and they are being denied; whatever maybe the
reasons; they may not be finding them meritorious. ... (Interruptions)... But, $9 Bk
el W AT AT 81 gEiey amarst o gar Sfd T8l 81 g aiae gy L (EEm). ..
&4 dler STy ART A9 vdg e © T o a1ge 3l 2ATSY & 9M & 39w
@1 9gHed HHY R dBR ST 18T 8, d1 39 UX gH M| Heerer &A1 9yl It is your

duty to protect our right to raise the issues in the Zero Hour.
MR. DEPUTY CHAIRMAN: Now, Sahasrabuddheji...

DR. VINAY P SAHASRABUDDHE: We are being disadvantaged for no fault of
ours. WW‘MW A dod © 21 issue raise B © 2T TG fbﬂf‘iﬁgf BrRiare! df
AET-ag1 BT S 2| FAT UG DBls N IbT 87 ... (D). .
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